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. Gorba Sadashiv Gawli : _ +++ Applicant,
V/s,
Union of India through
General Manager,
Central Railway

Bombay V.T.
Bombay.

Chief Workshop Manager
Central Railway Workshop
Parel, Bombay. , e e ¢ Respondents,

Coram: Hon'ble Shri P.P.Srivastava, Member (A)
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Appearances
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Shri G.S.Walia, counsel
for the applicante.

9 shri S.C.Dhawan, counsel
for the respondents.
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ORAL JUDGEMENT ' DATED: 17.11.95
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I Per Shri P.P. Srivastava,Mamber (A){

Heard counsel for the parties,

The édmitﬁed position is that the quarter

at Pune'which was iﬁ occupation of the gpplicaﬁt had ﬁ%ﬁ.

been demolished, The respondents uggéjgé;’aware ¢7£TU£L*
,/ﬁgaa the quarter was demolished. - In the circumstances

interim relief passed on 17,11,94 to stop recovery of

rent from the salary of the applicant is made absoclute.

The iInterim relief:;;ésed on 23,2,95 direct;ng the

respondents to pay the applicant HRA from the salary

of February ‘95 payable in March '95 onwards., Shri

Walia is agreeable to this position,hence I direct

that this order is also made absolute, The applicant -

ﬂ..ztl.

%ié@/ is not making any claim other than these two claims,
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_ Interim relief granted vide order dated
17.11.94 to stop recoﬁery'of rent from the salary
and interim relief granted vide order dated 23.2,95
directing the respondents to pay the applicant(::::p
HRA from the salarj of February '95 payable in March®9s
onwards are made absolute, With the above directions

O.2¢ is disposed of.

(P.P, Srivastava)
Member (A)



